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10. The appointed IRP shall perform the duties as defined under section 18 oF the

Code. He shall also submit the resolution plan for approval as prescrib€d under section

31 of the Code. Having considered the totality of the circumstances and the Petition for

initiation of Insolvency Resolution Process under the I&BP Code, 2016 and having

considered the default of the Corporate Debtor in making the Payment as dlscussed

supft\ it is hereby pronounced that the "Moratorium" as pres€ribed under Section 14 of

the Code 2016 shall come into oPeration. As a result, institution of any suit or parallel

pro.cpdinos hefore any Court of Law are prohibited. The assets of the Debtor must not

be liquidated until the Insolvency Process is completed' However, the supply of essential

goods or services to the Corporate Debtor shall not b€ suspended or interrupted during

"Moratorium Period". This direction shall have effect from the date of this Order till the

completion of Insolvency Resolution process'

Accordingly, this CP 1604/I & BP/NCIT/ MAH/2017 stood Admitted'

t2.

order.

The Corporate Insolvency Resolution Process ls commenced from the date of this

Date:20.03.2018

M.K. SHRAWAT
Member (ludicial)
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(East), Mumbai - 400 069, email : Harshul1979@omail.com Reg. No. IBBI/IPA-002/IP-

N00131/2017-18/10347. The so appointed Insolvencl Professional has furnished the

requisite Certificate on Form No.2 dated 17.10.2017 that no Disciplinary Proceeding is

pending against him. Upon Admission of the Application and Declaration of"Moratorium"

the Insolvency Process such as Public Announcement etc. shall be made immediately as

prescribed under section 13 read with section 15 of The Code. He shall perform the

duties as an Interim Resolution professional as defined under section 18 ofThe Code and

inform the progress of the Resolution Plan and the compliance of the directions of this

Order within 30 days to this Bench. A liberty is granted to intimate even at an early date,

if need be. The IRP shall submit the Resolution Plan for approval as prescribed under

section 31 of The Code.

11.

Ug

Sd/-


